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REFERENCE TO ALLEGED DIGGING 
UP GRAVES AND SELLING BONES  BY 

THE DROUGHT-HIT   PEOPLE   OF  
OSMANABAD TALUK IN 

MAHARASHTRA 

"The down-trodden community in Os-
manabad taluk has been forced to dig up 
graves for saleable bones while over 200 girls 
have left for Bombay to earn a living through 
prostitution. These are the findings of the 
Maharashtra State Famine Relief and 
Eradication Committee. The Committee 
recently toured Sholapur and Osmanabad 
districts which have been hit by successive 
droughts for the past three years. Mr. Mj'iite 
displayed to newsmen here yesterday a skull 
an! sou: bones which he said had been 
collected at Bembli in Osmanabad to be sold 
at 20P. a kg. Local merchants resell the bones 
to the fertiliser factories. The successive 
droughts, death of a large number of bulls, 
multiplication of midgetflies and rodents and 
callousness of the administration had added to 
the misery of the people, he said. Mr. Mohite 
said that an exodus of a large number of 
villagers had already begun as the Government 
Departments would not give them jobs... " 

"Those still staying there told to the Com-
mitte that 200 girls had left their home* to 
avoid starvation. 

''Poverty had compelled the villagers to 
sell whatever was left in their houses. New 
shops were opened to buy farm tools, uten-
sils and idols of gods from the poor peopl*, 
all at very cheap rates, Mr. Mohite said. 

"He said the villagers were provided only 
two kg. of foodgrains a month which could 
not meet   their needs. 

"Mr. Mohite and other members of the 
committee showed newsmen pieces of bread 
the people ate in the region. The bread was 
prepared with inferior variety of jowar mixed 
with wild weeds or leaves..." 

REFERENCE TO SCARCITY 
CONDITIONS IN   MAHARASHTRA 

SHRI K.N. DHULAP (Maharashtra) : 
While replying to my Calling Attention n< tice, 
the Minister for Agriculture replied that the 
State is capable enough to deal with scarcity 
conditions, in different States, particularly in 
Maharashtra. Now, Sir, this is the news from 
Maharashtra. This is a very grave situation 
where people from villages, from Osmanabad 
District and Sholapur District, are compelled to 
dig up graves and pick up bones to sell in the 
market to eke out their living. This is a very 
serious situation, which not only the State 
Government should take note of, but the Cen-
tral Government should also take note of, and 
immediate measures should be adopted by the 
Government to meet the situation. After a great 
deal of 'hulla gulla' about the employment 
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[Shri K.N. DHULAP] guarantee schemes, 
this is the real state of affairs in Maharashtra, 
where people are actually on the verge of 
starvation Girls are forcedto sell their bodies to 
eke out their living.      This is the staff of 
affairs. 

REFERENCE TO ALLEGED OVER-
CHARGING  BY THE  D.D.A 

DR. K. MATHEW KURIAN (Kerala): Sir, 
I wish to bring to the notice of the Government 
the grave sense of resentment and anger of the 
people of Delhi arising from the over-charging 
by the DDA of flats belonging to the Middle 
Income Group, Low Income Group and the 
Janta Group. Sir, the prospectus of the DDA 
states that these flats are offered to the public on 
'no-profit-no-loss' basis. But I charge that the 
DDA has been making huge profits. 

Sir, in a Press statement in 1973, the Vice-
Chairman of the DDA had indicated that the 
cost of construction of flats was between Rs. 20 
to Rs. 22 per sq. ft. of the plinth area. But, now, 
so far as the allottees are concerned, they have 
been paying between Rs. 30 and Rs. 35persq.ft. 
ofplintharea, excluding the cost of land. In other 
words, the DDA has been charging at 
abnormally high rate of 50% or more. The 
departmental charges levied by the DDA for 
supervision during construction and other 
administrative expenses are also abnormally high 
compare to various other housing authorities in 
various other States. Sir, in the case of the DDA 
it is 20 per cent, while in the case of 
Maharashtra it is only 8 per cent, and in Tamil 
Nadu it is 12 per cent. If we scrutinize the 
income and expenditure accounts of the DDA, 
it will reveal that in 1970-71 they have amassed 
a profit to the extent of Rs. 67 lalchs, and in 
1972-73 about Rs. 89 lakhs. Thus, the claim of 
the DDA that it works on no-profit-no-loss basis 
is thoroughly exposed. 1 demand that a public 
inquiry be made into the affairs of the DDA so 
that the officials who are over-charging the public 
and misleading the Government are punished. 

I also request the Government to enlarge the 
terms of reference of the committee appointed by 
the Government under the chairmanship of Shri 
R. Gopalaswamy, Joint Secretary, Ministry of 
Works & Housing, to make a thorough inquiry 
into the above-mentioned charges against the 
DDA. 

Mr. Om Mehta is here. He may like to say  
something  on this.... 

THE MINISTER OF STATE IN THE 
DEPTT. OF PARLIAMENTARY AFFAIRS 
AND IN THE MINISTRY OF WORKS AND 
HOUSING (SHRI OM MEHTA) : I cannot say 
anything now.... 

DR. K. MATHEW KURIAN : Will you 
inquire   into   this    ?... 

MR.  DEPUTY   CHAIRMAN :     He   has 
taken  note of what you have said. 

REFERENCE   TO   DROUGHT    
CONDITIONS IN RAJASTHAN  AND 

MADHYA PRADESH 

 

MOTION FOR EXTENSION OF TIME 
FOR THE PRESENTATION OF THE 

REPORT OF THE JOINT COMMITTEE 
OF IHE HOUSES ON THE INDIAN 

PENAL CODE (AMENDMENT) BILL, 
1972 

SHRl YOGENDRA    SHARMA   (Bihar) 
Sir,   1   move   : 


